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IBE ANDHRA PRADESH MUNICIPAL CORPORATIONS
ACT, 19%4.

ACT No. 25 OF 1994,
[16th August, 1994.]

AN ACY TO PROVIDE FOR THE LESTABLISHMENT OF
MONICIPAT, CORPORATIONS IN THE STATE OF
ANDHRA PRADESE AND FOR MATTERS CONNECTED
THEREWITE OR INCIDENTAL THERETO.

Be it enacted by the Iegislativa
Assembly of the Suate of Andhra Pradesh in
the TForty-fifith Year of the Republie of
India as follows:—

1. {1) This ~Act may ke caljed the
Andhra Pradesh Municipal Corporations Act,
1934,

*Received the assent of the Governor on the 12tk
hugust, 1994, For Statement of objects ang Reasons,
Please see Andhra Pradesh Gazetre, Fart IV-A, Extra-
ordinary, dated the 27:h December, 1563 at Page 17,

389

Shiert ticie
and
conmencemans,




ehrola ol the B atks

o iha local areas

it shald be decped to have come inko

{
ron with oifect oa and frem the 4rh July,
/.

unicss che conteéxt oihar-

0

(=) ‘'eovpacction't geans a lMonlcipal
Carwperatico: duemed ko have been constituted
avder seciis 3;

{b)  Freckison authaxity‘ means  Ruch
v be oppaiated LY

FEigny o aUshoriity. as &

he Stone Blection conm“_alOM Lo ereraise
nah 90ue;f and o perform such functions
it Anpetian with the conducce of slectlions

c
o the EQN»LAy.l Cozporations:

tranes Compission’ means the rinauce
n consclrtuted by che  Joveinav
zrticle 243-1 af the Counativuynilon of

flacger urban ren’ E
o ceLnoT mey, hdaving fesoind to the
Lo, of the erasa, the density of the
o thercin, sho revenus  gensrated
o iocal. admimistration. the garccntag¢ of
cmpLovIoy LD non-ageiculivral activiiies
*h? CLP“Jnlc importance or 2uch 3 “hay factors
pegoribed, spatify by nok ification

pv"ﬁﬂuﬁh of “this Achr

"‘1?z‘u464 pomgly’ aad  Tashddnled
:ad ] Yave the Qi gs reap seblvely
RE! rt"m in clanses 1243 and {28}
L3 166 24 the Copstirugion of Indl.




391

(£}, 'State Elsction Commission' neans
he State Election Commissicn ‘constituted
i pursuance of article 243-K of the Consti-
ution of India;

T P- Tt

(g) ‘wWards Commities' maans & wards
commitize constituted under section 10;

(h) 'words and ex;resaionf‘L= ad ia this

bet but net defined shall  have the
imeanings assigned Lo thems in the flvderabad Act I of
Municipal Corporatzeons Act, 1835. 1338,

. 3. (1) dhere a notification is issued DY joncilfication
fhe Coverncr epecﬁfalng an arse as a large foflrrmr
‘urban ares unaer ‘clause (d) of section 2. & yrian aved.
.Corporation shall be decmed to have been
constitubed for suci area. '

¢2) The Governor may. from tima to time,
afier comsuliation with the Corporation, by
notification in the Andhye Pradesh Gazette
alter %the 1linits of a largexr. urban area
apacified in the notiflcation issued under
ClaLHL\d) of section 2, so as to include
thevein ot to ‘exclude therefrom, the areas

Ecclflca in the notification.

(3} The power to issuc a notification
under suh-section (2) shall be subject to
such rules as may be made in this bcﬂa
and to previcus publication.

{4) The Corporation shall, by the said
nans, he a bedy corporate, having parpetual
succession ané a common seal with power to
acquire. hold and dispose of property and
o enter into contracts and may by its cor-
porate naws2, sue and De sund.

(5) Where any local area which iswithin
the jurisdiction of n;otherlocalﬂu%ho ity
iz  iveluded in a larger urbsn sraa fox
which 2 corporation is constituted, the
Government may pass such crders as they may
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Aeemn Fit as to the transfer to tne Corporat oOn
or disposal otherwise, of the assels or
institutions of any such local authority in
+he locz2l srea and as to the discharge of
the liabilities, if any, of such .local
authority relating to such assets or insti-
tutions.

'} Where any local area for which a

twnicipality is constituted under the Andhra

tet VL of 1965. Pradesh Municipalities Bet, 1965 is declared
as a larger urban area and a Municipal Cor-

poration is constituted, then the Municipa=

lity functiening immediately before such
constitution shall be deemed to have been

abolighed and the said Act shall cease to

apply to such larger Urban area.

(7) where s Municipality stands abclished
under sub-section {6}, it shall be competent
for the Government to pass such orders as
they may deem fit as to the transfer to. the
Corporations or dispeszl otherwisze, &f the
assets or institutions of the abolished
Municipality and as to the discharge of the
liabilities, if any. ©of such Municipality
relating to such assets or institutions.

Kunfeipal 4. The Municipal authorities charged with
authorities. carrying out the provisions »f this Act
s5hall” be,~

(a} a Corporation;
(b} a Standing Committee;
{c) a Commissioner;
{d) the Wards Committee.

Cozposition 5. The Corporation 'shzll consist of the
Gf Corpora- following members, namely:~
tion. : -

(i) such number of elected members &s
may be notified frem time to time by the
Government in the Andhra Pradesh Gazette,
in accordance with such principles as mey
be prescribed;

{ii) every Member Of the Legislative
‘Assembly of the State representing a condtl-
tuency of which the concerned larger urban
area or-a portion thereof fozmg part;
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(iii) every momber of the House of the
reople representing 2 constituency of which
the concerned larger urban area or a cortion
thereof forms part:

Provided that @ member of the Kouse oL
the People representing 2 constituency
which comprises more than one larger urban
area including a part thereof shall he ihe
member of the Cerporation ¢constituted for
one of  the larger urban areas which be

chooses; and he shall alse have the right to
speak in and otherwisez to take part in the
proceedings of any meeting of the Cocrporacion
constituted for the other larger urban area
within &he Constituency but shall not be
entitled to vote at any such meetings;

(iv) every member of the Council of
States registered as an elector within the
larger urban area concerned ex—officio;

{v) five persons having special knovledge
or expericnce in Municipal administration

co—opted by the Corporation;

Provided that the ex-officie memper
co-opted under this clause shall have the
right to speak in and otherwise to take
part in the meetings of the Corporation,
but shall not have the ¥right  to votej

{vi) two persoms belonging to minorities
to bz co-opted as members of the Corpora-
tiou in’ the presecribed manner by the menbers
of the Corporation specified im sub-clauses
(i) ie (iv) from among the persons who are
tegistered voters in the Covporation and
who are not less than twenty-one years of
ages

Provided that the member co-opted under
this clause shall have the right to speak
in and otherwise tc take part im the
neetings of the Corporation with the right
to vote. .
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{iii} every mcmber of the House of the
People representing & constituency of wh+ch
the concerned larger urban area ord portion
thereof forms part;

provided that a member of the House or
the FPeople representing @ constituency
which comprises more than one larger urban
area including a part thereof shall bz the
member of the Corporation cunsticuted for
one of +the larger urban aread whick he
chooses; and he shall alsc have the rTight to
speak in and otherwise to take part in the
proceedings of any mgeting of the Corporation
constituted for the other larger urban area
‘within the Constituency but shall not bne
entitled to vote at any such meetings;

(iv) every member of the Council of
States registered as an elector within the
larger urban ar2a concerned ex-officio;

{v) five persons having special knowledge
or experience in Municipal administration

co~opted by the Corporation;

Provided that the ex-—officio member
co-opted under this clause shall have the
right to speak in and otherwise to take
part in the meetings of the Corporaticn,
but shall not have the rTight- to vote;

{vi) two persons belonging ta minorities
to bLe co-opted as members of the Corpora-
tion in the prescribed manner by the members
of rha Corporation specified in sub-clauses
(1) vo (iv) from among the persons who zare
registered voters in - the Corporation and
who are not less than twenty-one years of
ages

Provided that the member co-opted under
this clause shall have the right to speak
in and otherwise to take part in the
pestiags of the Corporation with the wight
te vote. ’
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the nuwber of zeais 3¢ vesorved shall_beag;
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The toial number of seats Lo be fillea ny
direct eliection to the Corporzticin, as the
roepulation of the Scheduied Castes, or as

ihe case may be the Schaduled Tribes in the
Corxporation hearg to che Loval population
af tha “orporation; aund such seats pay he
zllotied by rotation te different wards in
the Zorporaticn;

(b) one-thizrd of ahe Lotal nunmber of
sects for meuhers belonging to Backward
Classes; z2ad such sesig may be allorted by

ion to differear wards  dip the
&l

{¢) nob lese than one-thixg of the total
"UmDET of seats raserved uwndey clauses {a)
cnd (B} for women selonging Ee the Srhednled
Cestas, Schedulec Tribes or as the case may
bee the Jaciwers Clizssas;

{d} not less tham atieethird (including

the number of feals  reserved fop wonen
elonging to the Schuoduladg Caszes, Schéuled
Tribes apg Bachward Cizsses) of the total
nunbar of seats to be f£illed by direes
€lcclion to ehe “orporation shall e rasarved
for uyclon and such seats may be allogtaeg iy
Tohrtion to dilferent wards iu a Corporation.

Explaretion: Foi tha removal of doubts it
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(1) wothing ia nis 92Ctica shall he
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the non-leservecd seats in ghe Corporaticn;
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Provided that no casual election shall
be held to £ill a vacancy occurring within
three months before the date on which the
term of office of the members. expires
by =2fflux of time. .

12) A _ memberz elected <o a casuzl
vacanzy shall entcr upon office fortinsdth
but shall hold office only so long as the
memhcr- in whose place he is electéd
w?ulo have been entiiled to hold office if
the vacancy had not occurred, .

§. (1) The mzmbers of the Corporation
;hall at their first meeting convened py
the electiol aythority and in each follon
wing year. in a sgpecisl meeting convened by
tihe elention authority :
amongst the elected members
and auother *o be .
the speecizl meetin
years is held:

elect one frowm
o be the Mayor
the Deputy Mayor, unidl
g in the next following

. Provided that i a member of the
Legislative Assembly or as the case may
be either House of Parliasment who is
an ex~officio member is elected as Hayor
by virtue of his being also an elected
member, he shill ceasc to hold the office
of HMayvor nnless. vithin fifteen days from
the date of eclection o such office; he
ceasex to be a member of the Legislative
Assembly or #3 the casre may be either
Housz of the Pavliament, and if a HMavor
suhseguently becomes 'a member of the
Legislative Assembly or of either Heouse
cf the Parliamsnt, he shall cease to hold
the said office of Mayor unless, within
fiftean days from the date on which he sc
begomes such member, he ceases to bhe a
lMember of the Legislative Assembly or:

either House of the Parliamentc.

(2) Wwhere a spacial officer is appointed
to o newly coastituted Corporation, the
Special Offiger shall preside over the
first meeting under sub-section (1), and
alse conduct the electiens of the Mayor in
the manner prescribad.
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(3) R retiring Mayor or Deputy Mayor
shall be eligible for re-election to either
office.

{4) If any casual vacancy occurs in the
office of the Mayor or thz Deputy Maver,
the members shall, as scon as conveniently
may be after the occurrence of the vacancy,
elect one from amongst themselves +to £ill
the vacancy, and every Mayor or Deputy
Mayor so ‘elected shall hold affice only so
long as the person in vwhose place he is
elected would have beenp entitled to hold
it; if the vacancy had not occurred.

10. (1) There shall be constituted by the
Government, by order, such number of Vards
Committees to. the Corporation as may be
determined by them, s¢ however, that each
wards committee shall consist of not less
than ten wards;

Provided that in ‘constituting Ward
Committees the Government shall maintain
dgeographical contiguity as far as possible.

(2) Each Wards committee shall consist of
the members elected from the wards for
which the wards Committee is constituted:

Provided that such officers of the
Corporation as the Commissioner may specify
shall attend the meerings of the Wards
Committee and shall have the.right to speak
in and ofherwise to participate in the
meetings of the Wards Committee but shall
not have the right to vote.

(3) The Chairperson of the vwards commi-
ttee shall be elected by the Fo.iers thereof
from among themselves in the prescribed
manner. He shall hold office for a peried
of one year from the date of election and
shall be eligible for re-election.

ige if he ceases to pe a memker 9f the
£ Committee. Any casual wvacancy in the

(4) The Chairperson shall cease to holéd

Copstitutien,
powars and
funeceions of
the Wards
Cocmnittecs.
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(i) rhe cistribution between the Stctez
and the Corporaticn of the ael proceeds of
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by the Biazte, which may beﬂé}yﬁded heiwasn

shem unGer this vatt and the sllocation
bervaen thz Corporation of their raspective
sharcs of such procoeds;

(43) rthe Jetermination onf the teaxes,
tolls znd fees which wmay be assigned to, oF
appropristed by the Corporation;

{111} the greomis-in-aid to the Corporae-=

tion frem the Conzolidgted ¥Fund of ftho
State: .

(b) rhe nessures sceded to

finapelsl poaiica of the CoNpuTaZsong
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{(¢) =zny other marter relerred uo the
5 by e Goverpweni Lo the
saterasts o scund finonces of the Cortora-
iilon. ~

{2Y The fGovernmeri. shall cause averny
recomuendcatlon wade by tha Comsdseior under
this articla together with an oxplaaarocy
Jhbel ndL.»n as fG Lbe uc*jop

13. (1} Sukjest to the provision: of Anduradoelth

sections {2} and {(3), the Andiha Pradesn Bundeipadioifos
Municimalivizs gcx, L8653, shall, vithoilect ani, 1967 »on
on and from Lhe apecifscation of & locel ?.1
arez or a smaller uthan azwea fox which = i
Municipality 3is5 constituted &5 32 laryer S
urhan arez, <z2ase to apply to such lafger N3

5
urbain area for which & Munieinzl Corvporaltion
is constituced.

r'
.
i

{2} Suech ceesor shall not efifect

{a) =the previcus operation of
andhrs Pradesh Municipalities Agu, 1383 1w
respect of thes local arca comprised wi
any newly specified iarger urban orea for
which & Corporation is constiratad;

{b) any peﬁalty, forfeiture ox punish-~
ment incuirred in respect of any offence
committed against. the hndhra Pradesii
‘Municipalites Actr 1465, or

(¢} any Juvestlgat'cn, legal vprocee-
dings or Cemedy in respect of such penalty,
forfeiture or punishment, and any such
panalty, forfeiture or punishment may be
impcsed as ii this Act had not been passeds

{3) Nowwithstandéing anything containrad
in sub-section (1), 11 notifiecations,
rules, bye-laws, regulations,orders, dirvec-
tions and powvers, made, issued or conferred
und=zr the &Andhra Pradesh Municipalities
Act, 1265 and in force in a Municivality
immediately before the spécification of iis

1




“Application of
tha provisions
of the Hydera—
tad Hmicipal
Corporation

Asc, 1955,

Act-T1 of 1936.

400

local arz22 as a lzrger urban area shall. so
far as ithey are not inconsistent with the
provisions of tnis aAct continue to be
1n iorece in tne larger urkan area compriscd
within the Corporation until they are
replaced by the notifications, zules, hye-
iawsz. ragulatiens, orders, directions and
powers to be made or issued oxr conferred
under this Aect,

14, {1) Save as -otherwise expressly pro-
vided herein, all the provisions of the
Hyderabad Municipal Corporations Act, 1855
(hereinafter in this section referrad to as the
caid Act} including the provisicons relating
to the levy and collection of any tax or
fee except Cnapteér v and sections 380, 381,
382, 383, 384, 385 and 387 in Chapter XI
thereof are herxreby extended to and shall
apply mutatis mutandis to a Cerporation
constituted under this Act and the
said Act shall, in relation to the Corpora-
tion be read and construed as if the provi-
sions of the said Act had formed part of

this Act.

{2) For the purpose of facilitating the
application of the provisions of the Hydera-
bad Munigipal Corporations Aet, 1355, +Lo
the Corporation, the Government may, by
notification, make such adoptations and
modifications of the said Act and the rules
and bye-laws made thereunder whether by way
of ~ repealing, amending or suspending any
provisions therecof, as may be necessary or
expedient and thereupon the said Act and
the rules made thereunder, shall apply to
the Corporation subject to the adoptations
and modifications so made.

(3) Notwithstanding that no provisionor
insufficient provision nas been made under
sub=-section (2} for the adeptation of the
provisions of the said Act, or the rmiles
made thereunder, any court, +tribunal or
authority reguired or empowered to enforce
Ehe§e provisions may, for the purpose of
Iacilitating their application to the
cocrporation, construs these provisions in
such manner, without affecting the sub-
ctaznce, as may necessary Or proper regard
to the matter before the court, tribunal or
authority.
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15, The Government may, by notification, levy and
direct the Corporation to levy and collect Collection of
pipeline service charges from every owner pipeline
or occcupier of a premises to which water service char-
connection has been given at such rate as ges.
may be prescribed to the different cate-
gories as may be specified in this reyard
to defray the capital cost of pipeline
service works undertaken by the Corporation
and the operation and maintenance of the
pipeline system from time to time:

Provided that no such charges shall be
levied on the owner or occupier of any
premises situated. in the areas which are
not served by the pipeline system of the
Corperation.

16. Where a Municipality ceases to exist Transitional
and a Municipal Corporation is constituted nprovisions.
in its place under this Act,-- )

{l) all property, all rights of. what=-
ever kind, used,; " enjoyed or possessed by,
and all interests of whatever kind owned
by, or wvested in, or held in trust by or
for the Municipal Council, with all rights
of whatever.kind used, enjoyed or possessed
by the said Council as well as all liabi-
Jlities legally subksisting against the said
Council, shall,*on and from the commencement
of this Act and I subject to such
directions as the Government may, by general
or special order, give in this behalf, pass
to the Corporation;

{2) all arrears of taxes or other pay-
ments by way of compounding of a tax, or
due for expenses or compensation or other-
wise due to the said Council at such
commencement may be recovered as if they
had accrued to the Corporation and may be
.recovered as if the said arrears or pay-
ments had become due, under the provisions
of this Act;

{3) all taxes, fees and duties, which.
immediately before the commencement of this
hAct, were being ‘levied by the. said
Council. shall be deemed te have been

J. 964-2%
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levied by the Corporation under the provi-
sions of this Act and shall continue
to be, in force accordingly wuntil such
‘taxes, fees and duties are revised,
cancelled or superseded by anything done
or any action taken under this Acty

(4) all proceedings taken by or against
the Council or anthority or any perscon
under the Andhra Pradesh Municipalities
Act, 1965, may be continued by or against
the Corporation, authority, or person as if
the said proceedings had been started under
the provisions of this Act;

(5} any action taken under the Andhra
Pradesh Municipalities Act, 1965, by any
authority before such commencement shall be
Beemed to have been taken by the avthority
competent to take such action under this
Act as if this Act had then been in force;

(6) notwithstanding <this Act, every

‘officer or employee who, immediately beifore

such commencement was in the service of the
manicipality shall be deemed to be an officer
or employee of the Corporation:

Provided that,--

{i) the terms and conditions applicable

.to such officers and employees conseguent

on their absorption in the service of the
Corporation shall not be less favourable

. than those applicable to such enmnployees

immediately before such commencement, as
pay and  allowance, leave, pension,
gratuity, provident fund and age of super-
annuation; and .

{ii} the service rendexred by any such
officer or other employee under the munici-
pality wupto such commencement shall be
deemed to be in service under the Ceorpora-
tion and he shall be entitled to count that
service for the purpose of increments,
leave, pension or provident fund and

‘gratuity:

Provided further that any officer. or
other employee serving in the Municipality
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shall give an optlcy to La c.ereised within
zdch timz ad ix sech nuwner as may be
presoribed edtter 4o be absorbed in  the
sesvice ¢f e Cogporatior or to be retained|
ir the rseriue constituced, under section
Y2 oL the Onublra Pradesh Mupicipalities Act VI of 1965.
8%, ©f :0 be retrenched from the
.o of  the  hunicipality on  sueh
Stloent beaefits as way be prescribed;

{(7) auy division ©f <the Municipality Act VI of 1965.
- into waxds madc under the Andhra Pradesh
twinicipalities Act, 1985 and in force at
the commencement of this Act, shall,
bz Geemed to be a division of the Corpora-
tion}

{8) the electoral roll prepared for
the Municipaiity under the Andhra Pradesh Act VIof 1965.
Bunicipalities hct, 1965 and in force at
the coastitution ©f the Corporation shall
be deemed bo be ths electoral roll for the
Corporation until a new electoral roll is
prepared and published:; and the part of the
said electoral roll relating to each ward
of the Municipality shall be deemed to be
the listof the electoral roll for the.
cdrresponding division of the Corporation,

17. (1) Whenever a new Municipal Corpora- APpointment of
tion is constituted under this  Act, Special Offi-
there shall be appointed by the State cer.
Governrment, by a notification in the Andhra
Pradesh Gazette, a Special @ Officer to
exercise the powers, perform the duties and
discharge the functions of , =< -

(a) the Corporation;

(b} the Standing Committee;
(c) the Commissioner; and
(d} the Wards CommittEf.'.

(2) The state Election Commission shall
cause elections to be held to the Corpora=-
tion within one year from the date of its
constitution and the newly elected menbers
shall enter upon office on such_date as
may be specified by the Government in this
behalf, by a notificarion in the Andhra
Pradesh Gazette. '
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{3) The Special Officer shall exercise
the powers, perform the duties and discharye

-the functions of the Corporation until the

clected | members & come inte office, of
the Standing Committee wuntil a Standing
Coxmittee is appointed by the Corporation,
or the Compissioner, until a Commissioner
is appointed by the State Government and of
the Wards Committees untii the Wards
committees are comstituted, as the case may
be, and any such officer may. if the State
Government so direct, receive remuneraticn
for his services from the municipal fund.

{4) Until a new special officer is
appointed by the @overnment under sub-
section (1), the Special officer of the
Municipality functioning immediately before
the commencement of this Act shall be
deemed to be the Special officer of the
Corporation and he shall exercise the same
powers ané perform the same duties and.
discharge the same functions as those
exercised, performed and discharged hy the
Special Officer appeointed under sub-section
(l) ]

18.' (1) The Government may by notifica-
tion, make rules for carrying out all or
any of the purposes of this Act.

{2) Every rule made under this Act
shall immediately after it is made, be laid
before the Legislative Aseembly of . the
State, if it is in session and if it is not
in session, in_ the secgion immediately
following for & total period of fourteen
days winich may pe comprised in one session
or in two successive sessions, and if,
refore the expiration of the session in
which it is so laid or the session immedi-
ately following the Legislative Assenbly
agrees in making any modificatien in the
rule or in the- annulment of the rule, the
rule shall, from the date on which the
modification or annulment is notified, have
effect only in such modified form or shall
stand annulled as the case MaY be, sOC
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however, that any such modification or

annulment shall be without prejudice to the
validity of anything previouslydene under
that rule, : ;

19. The Andhra Pradesh Municipal Corpdra=« Repeal of
tions Ordinance, 1994 is hereby repealed.

Orcéinnpse’
% of 1954,

K. SATYRNARAYAWA MURTHY.
Secretary to Government,.
Legislativ Affairs,
Law Department.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.

The following Act of the Andhra Pradesh Legidative
Assembly received theassent of the Governor on the8th April,
2005 and the said assent is hereby first published on the 13th
April, 2005 in the Andhra Pradesh Gazette for general
information.

ACT No. 14 OF 2005

AN ACT FURTHER TO AMEND THE HYDERABAD
MUNICIPAL CORPORATIONS ACT, 1955, THE
VISAKHAPATNAM MUNICIPAL CORPORATION
ACT, 1979, THE VIJAYAWADA MUNICIPAL
CORPORATION ACT, 1981 AND THE ANDHRA
PRADESH MUNICIPAL CORPORATIONS ACT,
1994.

BE it enacted by the L egidative Assembly of the State
of AndhraPradesh inthe Fifty-sixth Year of Republic of India
asfollows:

[1]

A-535



2 ANDHRA PRADESH GAZETTE EXTRAORDINARY  [PartIV-B

Short title,
extent and
commen-
cement.

Actll of
1956.

Act 19 of
1979.

1. (1) This Act may be caled the Andhra Pradesh
Municipa Laws(Amendment) Act, 2005.

(2) It shall comeinto force on such date asthe State
Government may, by natification, appoint.

2. In the Hyderabad Municipal Corporations Act,
1955,-

(1) insection’5, for sub-section (1), thefollowing shall
be subgtituted, namely:-

“(1) Subject to the provisions of sub-section (2) the
Corporation shall consist of such number of el ected members
asmay benotified from timeto timeby the Governmentinthe
AndhraPradesh Gazette, in accordance with such principlesas
may be prescribed”.

(2) insub-section (1) of section 23-D, for theexpression
“section 21, section 21-A, section 22 or section 237, the
expression “section 21, section 21-A, section 21-B, section
22 or section 23" shall be substituted.

(3) in sub-section (6) of section 90, for the expression
“sections 21, 22 and 23", the expression “ sections 21, 21-A,
21-B, 22 and 23" shall be substituted.

3. IntheVisakhapatnam Municipa Corporation Act,
1979, insection 5, - “for sub-section (1), thefollowing shall be
subgtituted, namely:-

“(1) Subject to the provisions of sub-section (2) the
Corporation shall consist of such number of el ected members
asmay benotified from timeto timeby the Governmentinthe
AndhraPradesh Gazette, in accordance with such principlesas
may be prescribed.”.

(2) for sub-section (3), thefollowing shdl be substituted,
namedy:-
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“(3) In the Corporation out of the total strength of
elected Members, the Government shall, subject totherulesas
maly be prescribed, by notification, reserve,-

(&) such number of seatsto the Scheduled Castesand
Scheduled Tribesasmay be determined by them, subject tothe
condition that the number of seats so reserved shall bear, as
nearly as may be, the same proportion to the total number of
seatsto befilled by direct election to the Corporation, asthe
population of the Scheduled Castes, as the case may be, the
Scheduled Tribesinthe Corporation bearsto thetota population
of the Corporation; and such seats may beallotted by rotation
by different wardsin the Corporation;

(b) one-third of the seatsfor the membersbelonging to
the Backward Classes; and such seatsmay bedl otted by rotation
to different wardsinthe Corporation;

(c) not lessthan one-third of thetotal number of seats
reserved under clauses (@) and (b) for women bel onging tothe
Scheduled Castes, Scheduled Tribesor asthe case may be, the
Backward Classes,

(d) not lessthan one-third (including the number of seets
reserved, for women belonging to the Scheduled Castes,
Scheduled Tribesand Backward Classes) of thetotal number
of seatsto befilled by direct election to the Corporation shall
be reserved for women and such seats may be dlotted by
rotation to different Wardsin the Corporation.

Explanation:- Inthissection,-

(1) theexpression * Scheduled Castes' and * Scheduled
Tribes shall havethe samemeaningsrespectively assigned to
them in clause (24) and clause (25) of article 366 of the
Condtitution of India;
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Act 23 of
1981.

(ii) the expression ‘Backward Classes means any
socially and educationally Backward Classes of citizens
recognized by the Government for the purpose of clause (4) of
article 15 of the Constitution of India.”.

4. IntheVijayawadaMunicipa CorporationAct, 1981,
Insection 5,--

(1) for sub-section (1), thefollowing shdl be substituted,
namdy:-

“(1) Subject to the provisions of sub-section (2) the
Corporation shall consist of such number of el ected members
asmay benotified from timeto timeby the Governmentinthe
AndhraPradesh Gazette, in accordance with such principlesas
may be prescribed,”.

(2) for sub-section (3) thefollowing shal be substituted,
namdy:-

“(3) In the Corporation out of the total strength of
el ected Members, the Government shall subject totherulesas
may be prescribed, by notification, reserve,-

(&) such number of seatsto the Scheduled Castesand
Scheduled Tribes as may be determined by them, subject to
the condition that the number of seatsso reserved shal bear, as
nearly asmay be, the same proportion to the total number of
seatsto befilled by direct election to the Corporation asthe
population of the Scheduled Castes, as the case may be the
Scheduled Tribesinthe Corporation bearsto thetota population
of the Corporation; and such seatsmay beallotted by rotation
by different wardsin the Corporation;

(b) one-third of the seatsfor themembersbelonging to
the Backward Classes; and such seats may be allotted by
rotationto different wardsin the Corporation;
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(¢) not lessthan one-third of thetotal number of seats
reserved under clauses (@) and (b) for women belonging to the
Scheduled Castes, Scheduled Tribesor asthe case may be, the
Backward Classes,

(d) not lessthan one-third (including the number of seats
reserved for women belonging to the Scheduled Castes,
Scheduled Tribesand Backward Classes) of thetotal number
of seatsto befilled by direct election to the Corporation shall
be reserved for women and such seats may be alotted by
rotation to different Wardsin the Corporation.

Explanation:- Inthissection,-

(1) theexpression ‘ Scheduled Castes' and * Scheduled
Tribes shall havethe same meaningsrespectively assigned to
them in clause (24) and clause (25) of article 366 of the
Condtitution of India;

(i1) the expression ‘Backward Classes means any
socialy and educationally Backward Classes of citizens
recognized by the Government for the purposesof clause (4) of
article 15 of the Congtitution of India.”.

5. Inthe AndhraPradesh Municipal CorporationsAct,
1994, in sub-section (6) of section 9, for theexpression“ sections
21,22 and 23", the expression “sections 21, 21-A, 21-B, 22
and 23" shall be substituted.

GV.SEETHAPATHY,
Secretary to Government,
LegidativeAffars& Justice(FAC),
Law Department.

Act 25 of
1994.
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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Etc.,

The following Act of the Andhra Pradesh Legislaturc received the assent of the Governor
on the 8" June, 2021 and the said assent is hereby first pubhshed on the 9" June, 2021 in the
Andhra Pradesh Gazette for general information :

ACT No. 6 of 2021.

AN ACT FURTHER TO AMEND THE ANDHRA PRADESH
MUNICIPALITIES ACT, 1965 AND THE MUNICIPAL
CORPORATIONS ACT, 1955.

Be it enacted by the legislature of the State of Andhra Pradesh
in the Seventy Second Year of the Republic of India as follows,- -

1. (1) . This Act may be called the Andhra Pradesh Municipail Short title and
Laws (Second Amendment) Act, 2021. : Commencement.

(2) (i) the first proviso under sub-section (1) in section 2 and
the first proviso under sub-section (1) in section 3 shall
be deemed to have come into force with effect on and
from the 13% May, 2021. .

(i) the remaining Act shall be deemed to have come into
force with effect on and frqm the 24™ March, 2021.

2. In the Andhra Pradesh Municipalities Act, 1965,- Amendment of

: : : Act No.6 of

(1)  for section 23, the following shall be substituted, 1965.
namely,- ' 3

J.68/21 : [1]
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“23. Election of Chairperson and Vice-
Chairpersons:-

£1)  The elected members referred to in clause (i) as
well as ex- officio members referred to in clauses (ii) to
(iv-a) of sub-section (2) of section 5 of this Act, shall
elect one of its elected Members to be its Chairperson
and two(2) of its elected members to be its Vice-
Chairpersons at the first meeting of the Council or at
any other subsequent meeting to be held within two(2)
weeks of the first meeting, after the ordinary elections
by show of hands on party basis duly obeying the party
whip given by such functionary of the recognized
political party, in the manner prescribed. At an election
held for that purpose, if Chairperson or Vice-
Chairpersons are not elected, fresh election shall be
held on the next day. The names of the Chairperson or
Vice- Chairpersons so elected, shall be published in
the prescribed manner. Any casual vacancy in the said
offices shall be filled, in the same manner at a casual
election and a person elected as Chairperson or the
Vice-Chairperson in any such vacancy shall enter upon
office forthwith and hold office only so long as the person
in whose place he is elected would have been entitled
to hold office, if the vacancy had not occurred:

Provided that if for any reason, the meeting could
not be held for conduct of election to any of the Offices,
within two weeks of the first meeting, the matter shall
be reported to the State Election Commission to fix
another date for holding the election.

Provided further that a member voting under
this sub-section in disobedience of the party whip shall
cease to hold office in the manner prescribed and the
vacancy caused by such cessatlon shall be filled as a
casual vacancy.

(2) The Chairperson or Vice-Chairpersons as the
case may be, shall be deemed to have assumed office
on their being declared as such and shall hold office in
accordance with the provisions of this Act and as long
as they continue to be elected members, unless they
resign or are removed from such office by no-
confidence motion or for any other reason in.
accordance with the provisions of this Act.”.

(2)  Insection 50, for sub-sections (1) and (2), the following
shall be substituted, namely,-
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delegate any of his functions to one of the Vice-
Chairpersons and any of his administrative functions
to the Commissioner.

Provided that he shall not delegate any functions
which the Council expressly forbids him to delegate.

(2)  Ifthe Chairperson has been continuously absent

~ from jurisdiction for more than ten (10) days or.
incapacitated for more than ten (10) days, his functions

shall, during such absence or incapacity, devolve on
one of the Vice-Chairpersons as directed by the
Government.

Provided that where the absence from jurisdiction
of the.Chairperson is within the State of Andhra
Pradesh, and is on business connected with the
municipality, the Chairperson’s functions shall not,
except to the extent, if any, to which functions have
been delegated by him under sub-section (1), devolve
on one of the Vice-Chairpersons as directed by the
Government.” '

> In the Municipal Corporations Act, 1955;—

(1)

for section 90, the following éhall be substituted,
namely,- '

“90. Election of the Mayor and Deputy Mayors:-

(1) . The elected members referred to in sub-section
(1) as well as ex-officio members referred to in sub-section
(1-A) of section 5 of this Act, shall elect one of its elected
Members to be its Mayor and two(2) of its elected
members to be its Deputy Mayors at the first meeting of
the Corporation or at any other subsequent meeting to

“(1) The Chairperson may, by an order in writing,

Améhdment of
Act No.II of
1956

be held within two(2) weeks of the first meeting, after

the ordinary elections by show of hands on party basis

duly obeying the party whip given by such functionary -

of the recognized political party, in the manner

prescribed. At an election held for that purpose, if Mayor
or Deputy Mayors are not elected, fresh election shall

"be held on the next day. The names of the Mayor and

the Deputy Mayors so elected shall be published in the
prescribed manner. Any casual vacancy in the said
offices shall be filled, in the same manner at a casual
election and a person elected as Mayor or the Deputy
Mayor in any such vacancy shall enter upon office
forthwith and hold office only so long as the person in
whose place he is elected would have been entitled to

~ hold office, if the vacancy had not occurred:








